3
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:. (%) gv,oul p.¢. Dated: 2;!01!')_02_\

it is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Zaheer Ahmed

S/O Mohd. Muneer

R/O Chandi Morh, Tehsil Surankote, District Poonch

A/P- Ward No.3, near Industrial Area D.C.Colony, Rajouri

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concernad University and verification of his/her -
character and antecedents from CID. His/her name has been entered under
serial No.JK-116/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expfry unless the absolute/final enroliment as

an Advocate is ordered there before.

‘\/\
—. LA
(Moham Yasm Bei h)
RegistrariAdm.)

)
No: 7790~ ‘?-?j/l& )Lfbated S Ig 03! 202
Copy forwarded to the - |

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Poonch.
_ /CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Myr. Zaheer Ahmed, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No;(\ékl ?LOuLWQ, Dated: Z)EXQLDLL

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Zahoor- Ud- Din Shaik

S/0O Mohd Yasin Shaik

R/O Samote, Tehsil Surankote, Poonch.

A/P 68-Feroz Lane, near Havel’s Galaxy, Bathinde Morh, (Satelite Colony),

Jammu.

has been, admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—115/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No: 7180-6 »’75”;{}&%}3’ Dated: 2 5! toz]) 201
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts H|gh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zahoor- Ud- Din Shaik, Advocate

...... for information and necessary action. b
| " ‘,o’)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
kek Kk :

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5’%'; ;7"&{//{”? Dated: 3//&?/9?0»("/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Zulikha Bano

D/O Ahmed Shah

R/O Bogdang, Tehsil Nubra, District Leh UT- Ladakh

A/P- Murtsey Colony, C/O Ghulam Hussain, Murtsey, Leh

has been admitted and enrolled as an'Adv0cate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the: verification of his/her Provisional
/LL.B Degree Certificate from concerned Uh'i'\{ersity and verification of his/her
character and antecedents from CID. His/he‘r“name has been entered under
serial No.JK-114/2021 in the roll of Advocate maintained by'this ReJistry.

%
. . . . Ay
The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

) -

: (Mohammad Yasin Bei )'3\"’)/
Reglstraw;\}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ladakh.

2.  Secretary, Bar Council of India, New Deihi. ‘

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ladakh.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Zulikha Bano, Advocate
L for information and necessary action.

RegistrartAdm)) N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

'ENROLLMENT

NOTIFICATION

No: U499 %%Njﬂﬁ( Dated: 3 f/0§/[%>4~

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Zahid Ahmad Wani

S/O Manzoor Ahmad Wani

R/O Wani Mohalla, Shangus, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-113/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Vl'ghamm asin Beigh) \,(f)

Reglstrw g«
No:"Jr)Tﬂ—&L!,)a@; ,Lp Dated: 3\‘@5

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for

information and also keeping record of the same.
7. Mr. Zahid Ahmad Wani, Advocate

Reglstw "N -2
\»

...... for information and necessary action.
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41IGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectioh 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:ggl/ ;\/92){// 7 Dated: X//Uijg)j%

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Yasir Manzoor Lone

S/O Manzoor Ahmad Lone

R/O Hadipora, Rafiabad, Maidaan Mohalla, Tehsil Watergam, District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for é period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned Universfty and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—111/2021 in the roll of Advocate maintained by this'Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

™

\ ”(/.v

— L “‘/3\/&/\);\/’
(Mohammi d Vasin Bej h)
Registrar (Adm.)

No: 7777~ 89’/%//[/7 Dated: 3//0?/2“&/ | A%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulila.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
. information and also keeping record of the same.
7. Mr. Yasir Manzoor Lone, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: A ?M//@Q Dated: ?//ﬁ‘”’f/’a’%

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Vineet Khajuria
S/O Ramesh Khajuria
R/O Miran Sahib, Bansultan, Tehsil R.S Pura, Jammu

has been admitted and enrolled as an. Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

L

issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and: verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-109/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammaﬂasm gh)
" Registra (Admz
No: ¥969 %/Kg/L/Dated 3//03/”2"’9 %\/ /b‘

Copy forwarded to the -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu. '

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Vineet Khajuria, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 77X #7/2{//%? Dated: 5{/&/932/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Vidyansh Gupta

S/O Vinod Gupta

R/O 41-P, Extn.1-A, Khoo Wali Gali, Trikuta Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-107/2021 in the roll of Advocate maintained by this Regiétry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

ek \ e («\;:(D” 1
(Mohammad Yasin Bqigh)
Registra (Adrr%b
. . . \o
No: ;Zgé#é}/ﬂ//cf Dated: ‘3//0}/9@2/ o
y e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and dlso keeping record of the same.
7. Mr. Vidyansh Gupta, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: QS‘T&E @u,{éﬁf Dated: )éf@%[%r’%-

It is hereby notified that vide High Cpurt Order Dated 23.03.2021

Mr. Umair Nazir Ronga

S/O Nazir Ahmad Ronga

R/O Vakeel Colony, Brein, Nishat, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this -notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-105/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohamma (asin B lgh)
Reglstrw

. Dated: %/Oé} oM.

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading -on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Umair Nazir Ronga , Advocate

...... for information and necessary action.

/«W\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5‘7’/‘?% 0&0‘2//@% Dated: @//oﬁ/(/%%

it is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Usman Saleem Tak

S/O Muhammad Saleem Tak

R/O Baba Mohalla, District Shopian

has been admitted and enrolled as an Advocate on the rolls o} Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-103/2021 in the roll of Advocate maintained by this Registry. -

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unIeSs the absolute/final enrollment as

an Advocate is ordered there before.

No: 7925‘34 @/U] Dated: ©//0q/ i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubhcatlon in the next issue of
Government Gazette.

4. President, District Bar Association, Shoplan

5 CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Usman Saleem Tak, Advocate
...... for information and necessary action.




\0)
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 58 70&3/66 Dated: 3/;/052922/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Shagun Mahajan

D/O Sushil Mahajan

R/O H-No.287/1, Sector-2, Durga Nagar, Talab Tillo, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-101/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as

\ﬁ/ 7V 3\}(‘ e
(Mohamma Yasin Beigh)

ReglstraW) \>
No: 7 449~ %/ ﬂ// LP Dated: W/O/ >

Copy forwarded to the -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. _

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shagun Mahajan, Advocate

...... for information and necessary action.

/’”) ,«—«”'/ r)\/’[/'.)
Registr r(Adm
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:5/57 Dzw?//@ Dated: 3//0-7/’/”%@

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Satyam Arora
S/O Sanjay Arora
R/O H-No.153, Ward No.18, Near Mandir Morh Dewan Janjh Ghar,

Sarwal, Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to. the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-96/2021 in the roll of Advocate maintained by this Registry. |

The renewal/extension of provisional Iicence/e.nrollment must be

sought before the date of expiry unless the absoluteifinal enrollment as

an Advocate is ordered there before.

.-
-

/ \
. - - ¥
(Mohamm Yasm Beipgh)

Reglstrawm_)
No: FUD 2 TH U pageq: 31)e3)2% Z50°
o 1 : .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K ngh Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the off|CIa|
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Satyam Arora, Advocate

...... for information and necessary action.

Reglstsrv(\/ é
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: £42 ?jwu)ﬂé Dated: ZJOST) 202)

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Stanzin Gaildan

D/O Stanba Gyalson

R/O Ubrak, Zanskar P/O Padum, Tehsil Zanskar, District Kargil

A/P- Bohri Col Colony, Near Saraswati Mandir, H.No.137, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-99/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Registran(Adm.

No: 779 8-ToC, )&ﬁl /(,PDated: 31 lp:s l 202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kargll.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Stanzin Gailda, Advocate
...... for information and necessary action.

PN
M \\-/ Jj'r\\’“C/)r—M
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ‘1‘7%‘fj i";’/ﬁﬂ/ Dated: g// 0}/02”27

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Sachin Raina

S/0 Rajesh Kumar Raina .

R/O Village Bhatta Palmar Kishtwar

A/P- Qtr. No.16, Block-1 Govt. Housing Colony Sarwal. Opp. Family
Market Sarwal, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-93/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No: £2-49- 56/@/” Dated: SJO%/”&)”Z/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Sachin Raina, Advocate

...... for information and necessary action. .M,,-
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {4 b 9(;)1,0:,\] P/ Dated: 21 l03l>/0‘2ﬂ

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Syed Muneeb
S/O Mohd Syed Shah

R/O Khrewan, Lassipora, Shah Mohalla, Tehsil Qaimoh, Distt. Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree-Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-91/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. B ]

P 0""/ \/(/3 /“)4

(Mohamma sin Bei
Reglstrar%

No: 7 ’H’L"),% LPDated 3), Dl'LoLl

Copy forwarded to the -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Syed Muneeb, Advocate

...... for information and necessary action.

\

,««w/

Reglstr (Adg(



11r/‘\

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:g/é/y%{//@ Dated: 3//02//M/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Suman Fatima
D/O Khan Iftikhar Jeelani
R/O Wanbal Chowk, Rawalpora, Nomani Lane, H.No.12, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-92/2021 in the roll of Advocate maintained by this Registry. |

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohammad Yasin Bejgh)

: . Reglstrarg:jd/ .
s o R

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi. '
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ”

6. incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping récord of the same.

7. Ms. Suman Fatima, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 537 ¥ A )28 oatea: Y0322

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Syed Wajid-Ul- Zafar
S/0 Syed Zafar-Ul- Islam
R/O Peerpora, Astan Mohalla, Tehsil- Keegam District Shopian

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-89/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

’,‘4

AV “9’01 ,(/)/V'

Pl I
(Moham Yasm Bejgh)
Reglstr
No: 767/’—473/ @/lﬁ Dated: J///'I:)B//"Zaj7
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Syed Wajid-Ul- Zafar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL |
ENROLLMENT

NOTIFICATION
No: 94907)02// ated D4 B o>y

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Zaman Irshad Parry

S/O Irshad Ahmad Parry

R/O Bongam Kulgam Opp. Police Station Kulgam.

A/P- Bismillah Colony Azad Basti Natipora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—112/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

1! -
1 el

\' /\{/\/‘W - i( 0‘3”1"
(Mohamma“dYasm elgh)

Regist i\(‘/
No: éﬁ)} 3L///('g/['gated 2h— - /2%-2/

- Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .

4, President, J&K High Court Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Zaman Irshad Parry, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

=

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: S ¢ @%\lol’/ﬁé; Dated— OI)DL{Y%’Y{ .

1 '
It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Vikrant Sharma

S/0 Vipin Sharma

R/O 175/D Janipur Colony, Near Ram Sharnam, Ashram, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-110/2021 in the roll 6f Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

} ‘,,//V
| BN T N =
o \\\/.////,./ 1 P (}\'*U') ‘
(Mohammad Yasin Beigh)
Registran.)
\\¢

No: 44111 & ,! RLJ (P Dated: _O \J‘ ou )79 d
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Myr. Vikrant Sharma, Advocate

...... for information and necessary action. )
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- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
G-JGEfJ@&//E% Dated: 9//05//09’”2/
T T 7

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Vipul Kishore Sharma

S/0 Jugal Kishore Sharma

R/0O Khadta, Kishanpur, Tehsil- Dansal, Jammu

A/P Govt. Bunglow No.2 Special, Gandhi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-108/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ ) P e

) - A\ ST ‘/‘VB/ \/J
(Mohamm\U’Vasm Bei h)

Reglstrarwm )
E / >
No: ”/9/8”2(;/022//&/0 Dated: OIJOC/')&J( b' 0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Vipul Kishore Sharma, Advocate

...... for information and necessary action.
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fleGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 5772/ 732\7/@ Dated: ’%Z@}/}tji

Itis hereby notified that vide High Court Order Dated 23.03.2021

Mr. Vikas Bhardwaj

S/O Sham Lal ,

R/O Maira, Jourian, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-106/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uhless the absolute/final enroliment as

an Advocate is ordered there before.

7
(Mohammad Yasm B;X

Reglstra (Ad
No: 7793 [O/K/Q//Cﬁ Dated: 1//05/&2/ X\w/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Vikas Bhardwaj, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL
ENROLLMENT

NOTIFICATION

e 21100, L'o*i
No: AL ,j/"‘m[/ A% Dated: 3//0’3/{7 {)/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Usman Khurshid
S/0O Khurshid Ahmad Kanroo
R/O 011- Jan Mohalla, Hergam, Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-104/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No

t p “’:5’\,;3 =

-

) - -
(Mohammad Yasin Beigh)

A : Regisz.
:;H/L/Sf SQ/KQ{/LF Dated: 3//0?)/&”2/ d b‘°> |

’ 7

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Myr. Usman Khurshid, Advocate

...... for information and necessary action.

N —_

,,/"lf/_, -~ "",_’);,.—?

/«--"7 - A‘_ﬂ,-/
Registrar(ﬁ )

S B

S ——_——




o)
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 5/9 ‘;7»2‘/?{/@ Dated: j//D?;/’?‘éé/

It is hereby notified that vide High Couft Order Dated 23.03.2021

‘Mr. Tajamul Nazir

S/0 Nazir Ahmad Reshi

R/0O Bogund, Khanqah Mohalla, Tehsil Qaimoh, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-102/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\ /m",,«
P
1 CN* = o
- . \ -

' (Mohammad Yasin Bei
Registrar (Ad ;
No: 7437~ 99/”//&?13 tod: - /OZ/QZeJ/ ?\7\«/ 03

Copy forwarded to the -

1. Principal District and Sessions Judge, Kulgam.
2. - Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Tajamul Nazir, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION
. 517 y@g{//@ S L e

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Sumeet Kumar

S/0 Bal Krishan

R/O Ambaran (Degha) Tehsil- Akhnoor, Jammu.

A/P- Ward-No.-13, H.No.11, Adarsh Colony, Sungal Morh Akhnoor,
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-100/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

N

(Mohammad Yasm Bel h
Registrar (Ad
:M)? Qg/ﬂ//[/) Dated: 3//03/922 % 9 (

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sumeet Kumar, Advocate
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 6/5272"‘95/@? Dated: 34‘?’3/’?”)/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Skarma Dolma

D/O Tsewang Deldan

R/O Bangkhang PA, Chuchot Gongma, Leh, Ladakh

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-98/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

No: 79/?} “"ZD/ KJZ//L/? Dated: 3//0?7/”&”2/
7 7 7 T
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Leh.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Skarma Dolma, Advocate

...... for information and necessary action.
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Y HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D74 Ajoz’”?’/@ Dated: ‘9//09/ o)

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Syed Shugufta Jeelani

D/O Syed Gh. Mohi-Ud-Din

R/O Surasyar, Chadoora, Budgam (Kmr.) Village Pethyar Surasyar

A/P Arigam Khansahab Town, Khansahab, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-95/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

,f'/"
'

~ A
PNl /f) \’(D .
' (Mohammaa Yasm Bei h
Registrar v .)
No: :’7’955’(/7//@/@7 Dated: /0(7/%» b‘
Copy forwarded to the: - ‘
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. o
4, President, District Bar Association, Budgam.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Syed Shugufta Jeelani, Advocate
...... for information and necessary action. .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:\@\{@(jwu(}%_Dated: iy !Qg !),DL)

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Sadiq Ali Wazir

S/0 Villayat Ali Wazir

R/0O H.No0.96, Mohalla Sammar, Pashkum Village Tehsil Kargil

A/P House No.33, Sector- 5(A), Trikuta Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-94/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad sm Beigh)

Registrar (dA‘y‘/./ bb |

1. Principal District and Sessions Judge, Ladakh.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ladakh.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sadiq Ali Wazir, Advocate
...... for information and necessary action.

No: 75’)Hf76’L>)f24)LPDated 'Zv‘[ \92?9,0@\
Copy forwarded to the -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5%5 Z%fﬂfﬁ Dated: E{/C’J/yg'”z/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Simple Sharma
S/0 Lal Chand
R/O Village Patyari, P/O Sarna, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-87/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

.....

(Mohammad Yasm Belgh)

Registrar (Adm
No: 7575 fgﬁ/ﬁf//éﬂ Dated: 7// Jofcﬁ % %%
T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Simple Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: S 24 %)o)xf)fﬁr, Dated: > lj®5[?03/7 :
It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Shruti Sharma
D/O Ramesh Chander
R/O Village Daskal H.NO-54, Ward No.2, Akhnoor, Jammu

Opp. Govt. Middle School Akhnoor, Jammu.
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-86/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

e

\ o ]
~re N T /ql\ )

(Mohammad Yasm Belg

Registrar (gglm/
0>
No: 71493*?&7@/ﬂ?7/‘/9 Dated: 73[’ |20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Shruti Sharma, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Llc?&a/g ?—Ol//Réljated; 3/. B 202/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Sajjad Hussain

S/O Mohd. Hussain

R/O Goond Minjee, Tehsil Kargil

A/P- H-NO-150, Bhatindi Kargil Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-85/2021 in the roll of Advocate maintained by this Registry..

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ Vi L
\-/rl'

e A
(MgRamm%Yasm Belgh)‘\)\ O(B )/\

Registrar ( dm )
No: 77/5'71/6(//RG7'/LPDated; 5/ . 3 202/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Sajjad Hussain, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
x k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: H28 %/‘Ziﬂ/ﬂ‘? Dated: Z{/Ofl/),?w?/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Rabiya Rasool

D/O Ghulam Rasool Shah

R/O Shouch Palpora, Peer Mohalla Tehsil Pattan, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council pro;/isionally_fbr a périod of one year from the date of

issuance of this notificafion, subject to the verification of his/her Provisional .
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-78/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

/ I~LN\ - )/P)\ k/) )/,’
(Mo%ammad‘?asm Beigh)

. g Registrax (Adm.)
No: 75’9#6/@;/&17 Dated: z!/éz[oﬁe& % ;&(\?b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 ‘CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Rabiya Rasool, Advocate
...... for information and necessary action.

1“\/‘ . {.‘/:)

Reglst P(A%”\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 553 j”‘%o?//@ Déted: ﬂ“/j?&é’

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Sapna Kumari

D/O Kali Kishore

R/O Ward No-12, Naban Mohalla, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-83/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

e J

i \,,,/ e )/&‘ —%f’)
(Mohammad Yasin Beigh)
Reglstrar\lti;)dg
No: 7557- éf/ﬂ?/(/? Dated: T\{ @«/ “2”9/ ' 4&@
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Assomatlon Rajouri.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Sapna Kumari, Advocate
...... for information and necessary action.
(m (/U)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 53/ M&D)//p%’ Dated: X //@;)in/
v/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Syed Babrak Hussain

S/0 Shah Latif

R/O Village Kot, P.O Behrot Thannamandi, Distt. Rajouri

A/P- H-NO-292, Prem Nagar, New Plots, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-81/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ ~h
M \‘\ ety G -
(Mohammad Yasin Beigh)

Registhm
No: :7;1:;L/2,——§0/K£//L/7 Dated: ‘7,//0@/.?@3// |

{ L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Syed Babrak Hussain, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: h26 Z"ééf//@ Dated: 3//03/%3/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Suwaiba

D/O Moham_mad Amin Malik

R/O Umer Colony B, Lane No.5, H.NO.581, Lal Bazar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-88/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

T

’ /'

(Mohammad Yasm Belgh)

A Registgar (Adm.)
No: 7982~ %/ M/ (' Dated: 3/102/”“”2/ \”‘/ \(?9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Suwaiba, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * K

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 537?&92’%%% Dated: ;‘Z/Lt‘i/,&.&?/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Samiksha Pamil

D/O Tilak Raj Plathia

R/0O 201/C, Uttam Nagar, Kunjwani, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-84/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-~}

i

e

(Mohammad Yasin Beigh)
Registrarf{Adm.)
No: ST TY Y e, ]3] W o7 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Samiksha Pamil, Advocate
...... for information and necessary action.

Qéis:\ \\r*‘(‘ dm/ ’:,': o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 3¢ s/”i\?i[@é/ Dated: 5 /T/Di/?g"jf

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Rahul Sharma

S/O Gwash Lal Sharma

R/O Bhatta Palmar, District Kishtwar

A/P Ward No.59, JK Colony, Paloura, Jammu

has been admitted and enrolled as an Advocate on "the rolls of Jarr{rhu and
Kashmir Bar Council provisionally for a period of one .year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-80/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o\ e
(Mohammad’Yasm Beigh)

Registray (Adm.) _
:7752)5.,%?/&@/2&/,. Dated: f}"/@;./”‘00’?/' X\‘/ O°l0\ 0
— 1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Rahul Sharma, Advocate
...... for information and necessary action.

Reglstr Adi
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION
/:)-())K 975&20;//%/ Dated: B//@E[}O&'X?/ '

Itis hereby notified that vide High Court Order Dated 23.03.2021

Mr. Syed Zeshan Haider Kazmi

S/0O Syed Zaki Haider

R/O Village Manghar, Tehsil Haveli, District Poonch

A/P-104A Bhawani Nagar, Janipur Street, Kheer Bhawani Mandir,
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-82/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

\ 1 L )/O‘ ,(f) ’\/;
(Mohamm\TYaS|n Bejgh)

Reglstrar\(rid/
No:75 hl - 68/K'€//&f Dated: 3//53/ ‘32”?/ 09
—— ey

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, - High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Syed Zeshan Haider Kazmi, Advocate

...... for information and necessary action.

o~

S
~y - \\ e e

Registrar (Adm{)
M%b
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y HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

N ————

NOTIFICATION
No: 2 A7 f/;fw?i/@ Dated: 5///‘3;//@302/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Rabiya Ayaz Parry

D/O Mohd Ayaz Parry

R/O S.K Colony, Sector-1 Qammarwari, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-79/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

N\ e

(Mohammad Yasin Beigh)

_ Registrar (Adm.)GA ,

o T SR pga, 252 \w;/gf\@
I {

!
Copy forwarded tc{ the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Rabiya Ayaz Parry, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:so(?j?&’?//@ Dated: 5’/ C’ET//Z"’}Z

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Rashta Parveen

D/O Mohd Hanief

R/0O 126, Ward No.5, Chanderkote, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally.for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-73/2021 in the roll of Advocate maintained by this Registry.

The renewal/exterision of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

,}/ o ’M

(I‘\/nﬂgh’am atf/asm Beigh)
Reglstrar§WA/ld/ 5
No: 724- 96/5&7/” Dated: rgd“’k%fe/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4. President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Rashta Parveen, Advocate
| e
C,c\ -
Reglstrar (Adm. »

...... for information and necessary action.
671;\\"7)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

- PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Q@;ﬁw@%ﬁé@; 26 3. 290/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Ranjna Bhan
D/O Moti Lal Bhan
R/O H.No.288, Rehari Colony, Hari Singh Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-72/2021 in the roll of Advocate maintained by this Registr&/.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

YN VA~ “
(Mohamm ésm Bel h))«b U7

Registrah (Ad
No: ﬁé/ Q"Zé/)gg/#pDated: 24 -3~ 202, k/ G\J%

Copy forwarded to the: -

1. Principai District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the OfflClal
website.

6. Incharge Chief Librarian, J\—hgh Court Wing Jammu/ Srinagar for
information and also keeping rétord of the same.

7. Ms. Ranjna Bhan, Advocate

...... for information and necessary action.

. gl
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL
ENROLLMENT

e ——————————————_——

NOTIFICATION
No: 227 éj “%D?//@ Dated: 3//03[02”2/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Rameshwar Singh Thakur |

S/0O Kartar Singh

R/O Adhat Simni, Tehsil Mahanpur, District Kathua

A/P Kudera Plahi Tehsil Basholi, District Kathua

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK--77/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelfinal enroliment as

an Advocate is ordered there before.

g

\ T 1/Ab /3, "‘ (0 i
(’7 . \.\_ﬂ_//’
(Mohammad Yasin Bgjgh)
Registrawm:g ‘Ou/b
Q
No: TI= 18] (9)07 patea: /73] o4
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Rameshwar Singh Thakur, Advocate
...... for information and necessary action. e
o " 5 /&\ ,(/7 '}‘/"?

Reglstrar (Adm 0
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL
ENROLLMENT

NOTIFICATION
NO:{{//?Z.%Q?/@ Dated: K/T/U:S/DZ”?‘/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Rohit Charbathia

S/0O Om Prakash ,

R/O Near Vaishano Mata Mandir, Sumwan P.O Falote, Kathua

A/P Lane No.55B, Greater Kailash, Jammu

has been admitted and enrolled as an Advocate on thé rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-76/2021 in the roll of Advocate maintained'by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1/"V

X J ’ ,}/")/\
~ N\ 7”‘
(Mohammad Yasin Bejgh)
' | Reglstra(ﬁ/’l\/dm
No: T373 -8 417 patea: 6 sl
Copy forwarded to/the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Rohit Charbathia, Advocate
...... for information and necessary action.
\ T
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L4 eéxou\‘ P-£ Dated: 2\! 032 2021

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Ruby Jamwal
D/O Mohan Singh Jamwal
R/O F-51 Behind A. G. Office, Lower Shiv Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of. his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-69/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

i

AN / '33\"”)
(Mohammad Yasm Beigh)

Registra m&\
o)
b\

No: '16’30,"7?3'}JIW,T]LP Dated: 2‘{&02\9_01—‘\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. "

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. '

7. Ms. Ruby Jamwal, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk

PROVISIONAL
ENROLLMENT

NOT_lFlCATlON
" No: Ae (/ (7 Aﬁg//fg Dated: __“?//C*S/ﬁcﬁ/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Rabiya Jan

D/O Bashir Ahmad Mir

R/O Pantha Chowk, Rehmat Coloney, Lane-5, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-74/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

N

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Dethi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

o s

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Rabiya Jan, Advocate
...... for information and necessary action.

X Jm/_, /.,,._. ..,_.,- -

Reglstrar(Adm ) 54
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}  HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 507:7 Z‘”{l@ Dated: -z//_b'}/jzo’z/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Rahil Habib

S/0O Habib Ullah Rahther

R/O Akhzar Anenue, Sector-2, Ellahi Bagh, Teh.Eidgah, Distt.Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-71/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasm Belgh)
Reglstr@r (Ad

v S o

No: T3] q(S’/ /l/ﬁ / Dated: ?[/O ;/”%
Copy forwarded to the -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rahil Habib, Advocate

...... for information and necessary action.
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“ »  HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 60[7)2@?//@ Dated: z//‘f‘f’;/uzwgl

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Rishma Sambyal

D/O Dinesh Singh ‘

R/O VPO Tikri, Near J&K Bank, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her-name has been entered under
serial No.JK-70/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

,,,,, T~
~)" | //‘0\/\:{/(\‘07(@ |
(Mohammad Yasin Beigh)
Reglstrﬂif\‘j

- 24 - -
No: 7?’?’?’%/0 /ﬁlf/L/ Dated: K’}/OB/%”?[ ‘6\&\09‘)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Rishma Sambyal, Advocate

...... for information and necessary action. ,
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. » HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {bhe %L:,op/» i)Q/L,Dated: 2\103\{10 2 )
It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Pranav Sharma

S/O Romesh Lal

R/O V.P.O Seen Thakran, C/O Kuldeep Karyana Shop, near Middle
School, Udhampur,A/P Industrial Esate Dhar Road, W.No.21,Udhampur
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—67/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ V‘\;" //"/( l: s
—7- \\mﬂ///‘w Rk \
(Mohammad Yasin Bei
Registrar (§\dm.)
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No: 75’&9%7){24) Lf Dated: 21 ) OR)LDA
Copy forwarded to the: - '

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Pranav Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

'NOT|F|C‘.AT|ON ,
No: 5&5/&7'”&"?///?9 Dated: 2[}03),9%9/
- 7 ik

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Rouf Ahmad Bhat
S/O Gh. Mohammad Bhat
R/0O Sugoo Handhama, Tehsil Imam Sahib, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for.a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certtificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-68/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- \\ P AL ;)’:0’ e
(Mohamm“éa Yasin Beigh)

. Registfar (Ad .
No:“jfz”?;’gﬁ/()j;/tf pated: |/ 3| %2 T\a/ _2/394\ %

t {

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, NewDelhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rouf Ahmad Bhat, Advocate
...... for information and necessary action.

" Py . / /(/ s
Registrar (Adm.)), "




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: %fo z,z//ﬁz Dated: 3//03/;&2,
7 7 —7

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Pakeeza Basheer

D/O Basheer Ahmad Dar

R/O Faizabad Colony, Naik Bagh Nowgam, Tehsil Chanapora, Srinagar
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-66/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

/‘W h 0} D" ’.

(Mohammad"Yasm Beigh)
Reglsit):/é
No: 7517~ ?9/ Q//W Dated: //Oz}“%) 0\\%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Pakeeza Basheer, Advocate
...... for information and necessary action.
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- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

) (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Lk ok %
PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 50 ?;ZW?I//@/ Dated: \?//Df%/joi ’

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Pooja Shan

D/O Balwan Singh Shan

R/0O Village Tagood, Tehsil Mughal Maidan, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—64/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

WPy
-40\/\ i"’”{) /(fqu/}

(Mohammad Yasm Belgh

_ Registfar (Ad
S Bl
No: 7%)3;92’/&3@//(‘? Dated: 3}}03/‘;@91
' —1

!
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
- CPC e-Courts High Court of J&K Jammu for uploading on the off|C|al
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Pooja Shan, Advocate
......for information and necessary action.
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! HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATI]ON
No: bie 47 V&o?Mfg Dated: | 2/7 OE/VQ”Z/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Rizwan Ul Haq
S/O Muhammad Amin Hajam
R/O Batapora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
- Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-75/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

e ke
(Mohammad Yasin ngh)

Registrar (Adm

No: T3 69«75?] fﬁ{/tf Dated: SI/OPS[]”&% Wﬁﬁo%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Rizwan Ul Haq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

S

NOTIFICATION
No: 5e3 j"ze"?//fg Datea: 3[/033//2&i1

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Pankaj Jasathia

S/0 Vijay Kumar

R/O Jasath, Ghagwal, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certifi'cate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—65/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- /«1()\# «,/
(Mohammad Yasin Bel h)
Reglstra (Adm

No: 73e9- [é] @//CF Dated: 3//03!”8”)/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Myr. Pankaj Jasathia, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5”,7*“’/@ Dated: 3}/"5] el

It is hereby notified that vide Hi'gh Court Ord_er Dated 23.03.2021

Ms. Priyanka
D/O Nand Kishore
R/O VPO, Kishanpur, Kharta, Tehsil Dansal, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—03/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry tnless the absolute/final enrollment as

an Advocate is ordered there before.

. ,/’/ ‘
\__ oo in ]
(Mohammad Yasin Be| h)

Registrary(Adm \07
No::{mﬁﬁ/ﬂ%ﬂ/’ Dated: 3Q0}/»?097 \\\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu,
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, ngh Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7. Ms. Priyanka, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5/3 j”jﬂ%#@ Dated:f‘z//e‘fjéaj/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Owais Qadir

S/O Ghulam Qadir Bhat

R/O Qaimoh, Mukdampora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-62/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

’

,.w/”'""f M \:/jf“/

" e - - ~
(Mohammad Yasin Bei h)3\ v
Registrar (Adm.

. - 3 ( é Ob '
No: F389- ?é///fg//[/] Dated: 3//03/%93/ g,\\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. . .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Owais Qadir, Advocate

...... for information and necessary action.

\P/‘,x"
\\ T

I{;z]i‘strwdm ), DV
Al




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5@/7?”2”?{/@ 'De‘lted: —24@?7/}”2(

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Neeraj Kumar

S/0O Romesh Kumar

R/O Jagir Ghordi, Tehsil Ramnagar, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verificatiqn of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—61/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

anh Advocate is ordered there before.
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~ - . i ad = O\"

(Mohammad Yasin B |gh)
Reglstr (Adm

No: "717?(7‘5’ ?W/WZZU’ Dated: 2//03}’20&/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Neeraj Kumar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: .‘55/'7’ %‘2‘//565 Dated: Z//b}/ 202
' [ [ f {

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Nar Narayan Mahandev Singh
S/O Romesh Singh Jasrotia
R/O Ward No. 5, Mandi, Hiranagar, Kathua

has been admitted and enr‘o|led as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally. for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—60/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the a_bsolute/final enroliment as

an Advocate is ordered there before.

et

:. T
(Mohammad Yasm B lgh)
Reglstr

No: T782-8Y B0 )L 7 bateq: /(,7> / rer |
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.
7. Mr. Nar Narayan Mahandev Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 529 ¢f Mf/Eﬁv Dated: 3// > Rad

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Nitish Sharma
S/0O Darshan Lal
R/O Chack Kirpalpur, P.O. Jourian, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally .for a period of one year from the da';e of
issuance of this notification, subject to the verification of his/her Prowsmnal
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name-has been entere‘_d under

serial No.JK—58/2021 in the roll of Advocate maintained by this Registry:

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

pra
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, (Mohammad YaS| igh)
. Reglstr%}r\:i g >
No: 7767 - 7'5//26;7/[/9 Dated: 3 /0@/ e gl éﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. *

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Nitish Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 58 707 o> ’/ Kby Dated: 3// @3/ 2221

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Naziya Rashid
D/O Abdul Rashid Kakroo
R/O Abu Bakar Colony, Bemina, Srmag‘lr

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally.for a period of one year from the date of

issuance of this notification, subject to the verification of his/hériProvisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her nams has been entered under

serial No.JK-57,/2021 in.the roll of Advocate maintained by thié Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final' enrollment as

an Advocate is ordered there before.

(Mohamma’d Yasm Be h)

' Registrax (Ad Ob
No:;z:'u;?" éé/(«n/w Dated: Z//bg/%ﬁl K/O‘)”\

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, -Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Ms. Naziya Rashid, Advocate
...... for information and necessary action.




"HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: D¢ ‘j%)///Zﬁ Dated: Z/T/QBL%M

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Navdeep Kour
D/O Popinder Singh Dutta
R/O Goripora, Tehsil Beerwah, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for.a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK=59/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.
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No: 7774~ 9//(2767/(/ Dated: TZ/-/Q??/%\)Z
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Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Navdeep Kour, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %k

PROVISIONAL
'~ ENROLLMENT

NOTIFICATION
No: 227 7%7/; % atea: 3// ‘3/ 2e]

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Nandan Malhotl.'a

S/O Pavan Malhotra .

R/O 6 D/C, Green Belt, Gandhi Nagar, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-56/2021 in the roll of Advocate maintaingd by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

(Mohammad Yasin Bejgh
Registrwg \Q’.)

\o. 7:;5/433/@,/4,% vated: /;7 re)) 284

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court, Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Nandan Malhotra, Advocate

...... for information and necessary action,
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| HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

| NOTIFICATION
No: (%),’/égial/,/fgated: 24~02. 292/

Itis hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mustafa Kamal

S/0 Nasib Ullah Khan

R/0O Chandi Marh, Tehsil Surankote, District Poonch
A/P Ward No.1, Kheora, Danishabad Colony, Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally fo'r a period of one year from the date of
issuance of this notifiéation, subject to 'the verification of his/her Provisional
/LL.B Degreé Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-55/2021 in the roll of Advocate maintained by this Registry.,

The renewal/extension of provisional licence/enrollment must be’

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

N //,:/'/
i AN
(Mohamma‘d“’Y/sm B lgh)
g Reglstr
—
éé/// /?4/(: P Dated: 6 5~ 20/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch. N
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Mustafa Kamal, Advocate. .
...... for information and necessary action. ' L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 555 %7 %»)/{/ﬂ, Dated: 3//@’;/%)//.
o

It is hereby notified that vide High Court Order Daied 23.03.2021

Ms. Mehmooda Bano
D/O Mohmmad Abdullah Wani
R/O Shrakwara, JahangirPora, Tehsil Wagoora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally; for a period of one year from the date of
issuance of this notification, subject'to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-54/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\ e
(Moham smB igh)

Registrap (Ad mg(
NO:?;Q&Ea/@@/(j Dated: 2(/03} ey 4 3‘\\{)7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Mehmooda Bano, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

" PROVISIONAL

ENROLLMENT

' NOT.I.FICATION,
No: 555 7 %‘M/WQ Dated: Z//U?/QCW
/ / T

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mohammad Adnan Ali
S/O Ali Mohammad Wani
R/O Wadwan, Astan Mohalla, Tehsil Narbal, District Budgam

has been admitted and enroll€d as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has b,een', entered under

serial No.JK-53/2021 in the roll of Advocate maintained by th‘is:Registry.

27
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The renewallextension of provisional licence/enroliment must be -

sought before the date of expiry unless the absolute/final errollment as

an Advocate is ordered there before.

4‘ -y - dw
(Mohammad Yasin B ygh)
- Registra (Ad
- )///‘”C /z, /c, /'2«2
No. T 3o EOILF [ e

Copy forwarded to the: - '

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Jammu -for uploading on the official
website. , _

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Mohammad Adnan Ali, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
NOZ‘;gc/ 7 MM/M7 Dated:j//or})%’”
7 f S

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Murshid Salam
S/O Ab Salam Dar
R/O Sonigam, Dar Mohalla, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally .for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-52/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. | |

''''' et
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\1/«\&'“‘ /Q\ /V)
(Mohamma Yasin Bejgh)

Registran(Adm.)
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Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi. -

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ' '

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Murshid Salam, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 57 ¢ .)0}//@7 Dated: - //03/9/0)'(
! ' —

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mohammad Haseeb Mir

S/O Gulam Mohammad Mir _

R/0O Gugloosa, Al Noor Colony, Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—49/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

’’’’’

~ - !
(Mohamnvad Yasin Bejgh)
Adm

Registrat (
No: 770;'—10/K67’Lﬁ Dated: 17/@}/ 2] K}‘/ (7%\03
N L S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Mohammad Haseeb Mir, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 293 & 201 JRGy pated: D1/03) 2011
T / 7

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mohammad Saleem Mir
S/O Mohammad Amin Mir
R/O Kanipora, Near District Treasury, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-51/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless .the absolute/final enrollment as

an Advocate is ordered there before.

o
e
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/40"”

(Mohammad Yasm Bel
Registrar (Ad
, D rd 5
No:tf’;/?’)é/(fzé))u Dated: fg{/c >/>4)7
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Mohammad Saleem Mir, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
s ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 97> 7%}//0267 Dated: 5// U%) 202

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Maroof Ahmed
S/O Abdul Karim
R/O Village Shiendara, Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-50/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

) » /TW 2'(/’ ‘/([)/')/'
(Mohammad Yasin B el
Registra (Ad

No: T:H”,/g /(ﬂ?)“) Dated: ‘Z// 03/%27

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. . .
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Maroof Ahmed, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 547 f/ )@jﬁz Dated: 3//63/ 2007
I [ ,

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Muzamil Ashjah Ab. Qadir
S/0O Irshad Ahmed
R/O Vasuki Dera Nagar, Bhaderwah, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-46/2021 in the‘roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/"“
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/1\_/,5.//-/

(Mohammad Yasm Be h)
Reglstrar\\(:i
No: 768774 /4?0)/”? Dated: ,/ }%2/

/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Muzamil Ashjah Ab. Qadir, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:gfzg Q% ’gg}j_j Z‘{th\ Dated: FQC]/QB/'?@?// ,

It is hereby notified that vide High Court Order Dated 23.03.2021

Myr. Manik Bhardwayj
S/O M. K. Bhardwaj
R/O 41 B/B IInd, Extensioin Gandhi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—43/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\f/ g g
— - / / ,«0 l"’:)d)

(Mohamma asm Beigh
Registrar
ﬁaﬂ\’b

No: 4933 0/j22 /L Dated: __ 20/03)3m1-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Manik Bhardwaj, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5%4 ?%%/ﬁé Dated: 3//0}/ %)7

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mufti Muhtashim Ahmed
S/0 Maj Mufti Masood Ahmed
R/O Poolia, Doru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-41/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

oy
P

. /1‘"/*’”
ml?)ham Yasin B lg
Registra (A m.

No: ?565%//@7 /M 5ated: S’// o / %, 09@ \&)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K Jammu for uploading on the offic
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar
information and also keeping record of the same.
7. Mr. Mufti Muhtashim Ahmed, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFI_CATION
o 5 Y o 51))

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mukesh Khajuria
S/0O Lakhpat Raj
R/O V.P.O. Lakhanpur, Ward No.3, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—40/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Moham asm Bel h)

Reglstra (Adm

No: 7655’62/ &/ZU? Dated: 3// 02/0%”27
—

Copy forwarded to the: -

. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua. N
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mpr. Mukesh Khajuria, Advocate

...... for information and necessary action.
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PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ngf’f”?ﬁf// 'Dated: 726/03/92’?/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Kainaat Mushtaq
D/O Sheikh Mushtaq
R/O C-37, Indra Nagar, B.B.Cantt., Tehsil South, District Srinagar

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-=34/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

3y

- \
(Mohammad Yasm |gh)
: Registrar (Adm
No: €57 ¢-&/ /6?9/09 Dated: 995/03/,{”&;/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Srinagar
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Kainaat Mushtaq, Advocate
...... for information and necessary action. >
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: );%?jjoi//ﬁi Dated: j//o?% L)/

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Jeemi Nargotra
D/O Jagdish Nargotra -
R/O H.No.459 Kacha Talab, Bahu fort,Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=32/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
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(Mohamm asin Beigh)
Registrarsfiim .)
; 7 - /:/ 4 /f‘ /r <
No: 7 6c? /é//d’/ [/ Dated: ‘Zi 31 Lo |
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website. '

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and aiso keeping record of the same.

7. Ms. Jeemi Nargotra, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 2 2¢ C(o/ )w‘// ~y Dated: '?// 0)3/ all
R A —

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mridul Vasishat

S/0 Pardeep K. Sharma

R/O Adda Sarore, Meen Sarkar, Bari Brahmana, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of |
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-47/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

~3A
7 '\,M
(Mohammad Ya5| Bdig )
Reglstra%:jm
No: 74‘9( '7;7‘07”/ﬁ)/é/) Dated: r{// ° % 20’2{ \0‘>
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Samba.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
- information and also keeping record of the same.
7. Mr. Mridul Vasishat, Advocate _
...... for information and necessary action. '
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5‘/51j0?0ﬁ’/[‘§ Dated: 5//“ 2o

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mohammad Suhail Sheikh

S/O Gh. Mohd Sheikh

R/O Badran, Khal Bagh, Magam, District Badgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—44/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

- T ’),’5—7) A2
(Mohamm d’Yasm Beigh

Reglstra\Adm
No: .:776:}/,7@/’({’/[F Dated: ?//C‘zﬁaj/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Mohammad Suhail Sheikh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

()
No: M4% %ZQN;E@ Dated: 2 }@3!%'%
It is hereby notified that vide"High Court Order Dated 23.03.2021

Ms. Mehnaz Parveez

D/O Parveez Ahmad

R/O Charar-e- Shanef Shah Mohalla, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-42/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of.provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohamm\'d Yasin Bej gh)

. Reglstra%(:i )
No: 269 T, \'M{[H’ Dated: %’\0‘3\,%5?4 . ‘ oZa\ob

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
- CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Mehnaz Parveez, Advocate ’
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Bl d,// 9?092//@ Dated: z//&})j@%
/ 7 7 7

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Karan Singh

S/O Daljeet Singh

R/O Village Dhanaka, P.O. Chowki, Tehsil Nowshera,District Rajouri

A/P H.No.157, Bakshi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from ‘CID. His/her name has been entered under

serial No.JK—38/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o~ // - -*/?
Py \ //‘!W f)/)) D
(Mohammad d Yasin Beigh)

Registrar (Adm.)
TR T EE R S

Copy forwarded to the -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Karan Singh, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 57 7‘2”’2’/429 Dated: -WOB’/J@C*Z/
~ i r—

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Kanchan Sharma

D/O Rattan Lal Sharma

R/0O H.No.839, Lane No.10, Rajpora Mangotrian, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-37/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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| (Mohamh’eTJYasm Befg
Registr ;/&%
No: F627- [’6/ ”@//L/ " Dated: 3// es) A

Copy forwarded to the: -

1. Principal District and Sessions Judgé, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
~information and also keeping record of the same.
7. Ms. Kanchan Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: £ée *;7 JC}Q/ Ke/ Dated: -/ / C’B/ sk

Itis hereby notified that vide High Court Order Dated 23.03.2021

Mr. Junaid Firdous Baba
S/0 Firdous Ahmad Baba
R/O Bata Kadal, Lal Bazar, Near Islamia High School, Tehsil Eid Gah,

Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-33/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
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Registrar (Adm
VG- 90 128, [ 03] Da2, X °d
No: 76/6 ”/K%/L/) Dated: 3)/ / / &
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Copy forwarded to the: - : ,

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

) CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Junaid Firdous Baba, Advocate

...... for information and necessary action. , .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION
Notz/éé ?Q@ﬁi/fj Dated: X9~ 0>~ dod|

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Ishfaq Ahmad Beigh-

S/O Gh Mohammad Beigh

R/O Tekipora Lolab, Asthan Mohalla, Tehsil Lolab Sogam, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-29/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adny.)

No: é’é??"%/ﬁ?@/t P pated: K7~ 0> o262 - o“/>
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar
5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂmal

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Ishfaq Ahmad Beigh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
. X . )/? ,
No:”é)yc%w ﬂ/kéétéd: 2"7/93,/)/097-

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Ibahat Nowsoze

D/O Gh Mohmmad Dar

R/O Pakher-Pora, Balkhi-Basti, Chirar-E-Sharief, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-30/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohamméa Yasin |gh)
_ Reglsw%
No: [/7/”%//?//[/ Dated: ?9/@2/?)@>f

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mss. Ibahat Nowsoze, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: {67 ¢f L2 G pareq, 29 - 037
f 7

It is hereby notified that videIHigh Court Order Dated 23.03.2021

Mr. Hamzah Hussaini

S/O Showkat Ahmad

R/0 212, Gilli Kadal, Nowshera, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-28/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
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(Mohamma/d/Yasm Beigh)

Registrax (Ad >
No: G687 - ?9//‘//6'& Dated: 997 03I Q‘\/ 016

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Hamzah Hussaini, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

RS

NOTIFICATION

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Heena Rehman

D/O Abdul Rehman

R/O Rajdhani, Tehsil Manjakote, District Rajouri

A/P Ward No.4, Malyar Mohalla, Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—-26/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

7

| / (Mohammad Yasin Beig
Registrar {;;/A
No: g?C% (}/0/%4//1/’ Dated: 9? [/0 2 O&,;Z/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Heena Rehman, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 477 ”/‘;M/ /@ Dated: % 9-° 3=

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Gourav Prasher

S/0O Romesh Kumar Sharma

R/O Ward No.3, Padder, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—24/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohammad Yasin Bejgh)
Registrax (Adm.

No: @?/‘7/ )—C//({?e/j/é.” Dated: 0?4' C3’=72‘/)2/ ‘ e 016
Copy forwarded to the: -

-
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1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Gourav Prasher, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: éé/ézQ-Ooz//d/{gted: 24— 3~ 202/

it is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Fida Hussain Wani

S/O Gulzar Ahmed Wani

R/O Village Gool, Tehsil Gool, District Ramban

A/P H.No.536, Jogi Gate, Gujjar Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-22/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

TN e P b«&f)
(MohammacTYasm B |gh)
Reglstr
No: 6503 ”ﬁo/xg/(p[)ated 24 — 3- p2/ d’e
- Copy forwarded ‘to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Myr. Fida Hussain Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 958‘?%;€/@Dated: A9 - 02t

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Hashir Shafiq Khan

S/O Shafiqg Ahmad Khan

R/O 160, Hubbi Colony, Lal Bazar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-27/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohammad Yasin B igh)
Registwgv
No: 6695 - é%a)./ﬁ%/Lp Dated: 0%‘?'— RIS AN, ‘ Je

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar
S. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Hashir Shafiq Khan, Advocate
...... for information and necessary action. o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 172 ¢ o221 Y pateq 0963 L)

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Ganesh Sharma
S/O Sat Paul Sharma
R/O Bakhar, Tehsil Siot, District Rajouri

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subjeét to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her nhame has been entered under
serial No.JK-23/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-~ /”"Nw/l/( ’/(D’n

(Mohammad Yasin Bei h)
Registran(Ad
No: 6'? 27’31//ﬂ?9/L/)Dated 02? "'03 - 020 321 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Ganesh Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
o 71 21 e 217322

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Farhat Nabi Butt
D/O Gh.Nabi Butt
R/O Ward No.5, House No.39, Ganie Mohalla, Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-20/2021 in the roll of Advacate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,
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-
(Mohammad Yasm Be gh)
Reglstr r (Adm

No: é?%”%/ﬂz//lp Dated: 2 7-3— 20X
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Farhat Nabi Butt, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 73 4 S )G pateq: o9~ 8- 70|
/ T -

Itis hereby notified that vide High Court Order Dated 23.03.2021

Mr. Dheeraj Kumar

S/0O Rishi Kumar

R/O Indralla, Tehsil Thathri, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-21/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
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(Mohammad Yasin Beigh)

Registrar (Ad
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Copy forwarded to the: -

>

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Dheeraj Kumar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (/Jj’j ’*ﬁo';//kﬁ Dated: X7~ 3~ Lo

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Anandita Mahajan

D/O Uttam Chand

R/O Chhan Arorian, Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—17/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohamm ’YﬁsmB |gh)
Reglstrar (Adm,

Copy forwarde7d to the: -

\

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Anandita Mahajan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [7";” jijjﬁé Dated: &9~ 3»;‘&92/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Amar Kumar

S/0 Jia Lal

R/O Ward No.3 Maira, Tehsil Jourian, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from .CID. His/her name has been entered under

serial No.JK-15/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

‘ /’T(}'V (U'-) M
-
(Mohammad Yasin Bei h)
Registrar (Adm

No: 6782 ?°/ﬂ/u Dated: &7~ 3o (g’)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Amar Kumar, Advocate

...... for information and necessary action. : L
A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: C/(?l 7’“’[@ Dated: X7 -2~ A
/ T

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Aabid Hussain Bhat

-S/0O Abdul Jabbar Bhat

R/O Shahngari Mawar, Tehsil Qalamabad, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-12/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

e
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\ P ‘//r 2 al
P I
(Mohammad Yasin B lgh)
Registr (Adm
o; 68X~ l?/ﬁﬂ//u) Dated: o2 7~ 3~ j"’L/ o"ev
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Myr. Aabid Hussain Bhat, Advocate
...... for information and necessary action. ‘ >
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /8! 57”2”2’/@ Dated: 2297372t

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Akshay Deep Parihar

S/O Anil Kumar Kotwal

R/O Gatha, P/O Udrana, Tehsil Bhaderwah, District Doda

A/P 22/C, Upper Shiv Nagar, L.No-3 Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-10/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o — AN
(Mohammad Yasin Bei h)lb

Registrar Q\c(l;)
Noi 88374 JF4JL7 patea: £9-3- 221 £z

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda. ,

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Akshay Deep Parihar, Advocate

...... for information and necessary action.

Registrar (Admglhm
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ({70;%.)%?”/@% Datec'j: A9 -0d-HL
1 f—s

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Harshain Upadhyay

S/O Naresh Chander Sharma

R/O Havsath, Tehsil Ghagwal, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provis.ional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-25/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

= 7
— 40\/‘ —e (-/CD a4
(Mohammaa/Yasm B lgh)
Reglstr

No: E71- 18010 ptea: 29- S22y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Harshain Upadhyay, Advocate

......for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 6/?9 ff&i//ﬁé Dated: 0%’1;’)’@}7
[l 7

It is hereby notified that vide High Co.urt Order Dated 23.03.2021

Ms. Farhat Nabi Butt

D/O Gh.Nabi Butt

R/O Ward No.5, House No0.39, Ganie Mohalla, Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=20/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1\./""/“/ t\l"/:‘) }

o -
(Mohammad Yasm Be gh)
Registr r(Ad

No: 6703«5@/{'1//1/7 Dated: 273~ 202 &6
Copy forwarded to the: -

1. Principal District and Sessions.Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Farhat Nabi Butt, Advocate

...... for information and necessary action.
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GHMIR AT J JAMMU

{ the AdVO ocates Acts 1961)

URT OF JAMMU AND

owers of Bar Council uit der Section 58 0
P % %

HIGH CO

(Exercnsmg

NOT\F\CAT\ON
g- 52t
NO‘.{?é Sl LI (’ Dated _12?/%/

ourt Order Dated 23.03. 2021

it is hereby notified that vide High C

Mr. Abdul Lateef Deva
S/0 Kh. Abdul Salam Peva

R/O Anantnag Town, District Anantnag o
A/P Tower No-06, Flat No.701, Saffa Valley, Bathindi, Jammu

nrolled as an Advocate on the rolls of Jammu and

one year from the date of

ation of his/her Provisional

has been admitted and e
Kashmir Bar Council provisiona\ly for a period of
issuance of this notification, subject to the verific
/LL.B Degree Certificate from concerned University and verification of His/her

character and antecedents from CID. His/her name has been entered under

serial No. JK—18/2021 in the roll of Advocate maintained by this Registry.

The renewallextensmn of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

/\(/""A -~ "Orb
(MohammadYasm ghy)l‘Q
Registr r(A 0&
F59- /
o 8T5TGE)EH|LP pateg: 28272
’ Copy forwarded to the -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Governm
ent Press, J
) Government Gazette. ammu for publication in the next issue of
: gfgéldeerg, Ditstrict Bar Association, Anantnag
-Courts High Cou g ' .
website. gh Court of J&K Jammu for uploading on the official

6. Incharge Chief Librari
_ ibrarian, High Court Wi
' , in ]
, Rw{ormanon and also keeping record of the sarrfJ sammul Srinagar for
. r. Abdul Lateef Deva. Advocate i

...... for information and necessary action

L | Reg|st ¥ Ad jQ/O:}
5




- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: v7¢ jf;”?[/@ Dated: 2£4- 3~ A=k
] ~

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Adleen Mehraj

D/0O Sheikh Mehraj Ud Din

R/O Kachgari Masjid, Fateh Kadal, Srinagar
A/P Zaldagar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-16/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

.-

(Mohamkdﬁ% Bei h)
Registrar (Adm.) %5
No: C:f#{; gl/ﬁ//Lﬂ Dated: A3 92%2 W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Adleen Mehraj, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (7’(90 jz Ao?l/ﬂ)f Dated: 227737

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Ajaz Ahmad Ganiee

S/O Nazir Ahmad Ganiee

R/O Suder Kote, Payeen, Tehsil Ajas, Dlstrlct Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-14/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

—
(Mohammad Yasin Bei

Regstrar&?\dqm/ ;>
No: é;ﬂ?/ %’///f /éf Dated: o9-5- “2?8/

Copy forwarded to the -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Ajaz Ahmad Ganiee, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:é/(?/;f’jd;//@ Dated: ng/gj/ }O%

it is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Aayushi Raina
D/O Romesh Raina
R/O H.No.234, Sector 4, Upper Roop Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID.. His/her name has been entered under
serial No.JK-13/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\NZ/’ g)’y\
T L\
(MohammadYasmﬂlgh)

Reglsw %7
No: 6‘9/5')0/52/16/ Dated: Qﬂ//%/hb/ . 46

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief L|brar|an High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Aayushi Raina, Advocate

...... for information and necessary action. /_4
: e

E)Af)

Reglstr%m J)




4

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (/84 (,7 “j”’;//@ Dated: A9 ~3-Ae Yy

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Ashish Bhasin

S/O Arun Kumar Bhasin

R/O Gohlad, Tehsil Mendhar, District Poonch
A/P Qtr.No. 198, Rehari Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under -

serial No.JK-9/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

"

xf:\ ,.a/‘/‘i/i/ V\
AN A
— - ';// -~ \“

‘ (Mohamma Vasin Beiigh)
, Registraw;ng %,)
No: €853~ €o /Ké/[/éPDated: 293 503 | 75

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ashish Bhasin, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: C/g;t %/ ”‘0”'“‘9//0@ Dated: 0?6'3’ °2""9/
- /-

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Anjum Abdullah

D/O Mohd Abdullah Itoo

R/O Kaskoot, Banihal,District Ramban
A/P Bathindi, Vidhata Nagar,Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional -
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her nhame has been entered under

serial No.JK-8/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

e ‘_‘./'“'T(":‘ '
. NS A
-~ PR
(Mohammad Yasin Beigh)
Registrar (Adm.) .
0
No: €66/~ é&/fﬂ//[p Dated: 49~ " 4 46\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Ramban. .
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Anjum Abdullah, Advocate
...... for information and necessary action. .
e e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ¥

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 9‘% 7 9&;’/@ Dated: 02&7(3’92&2/
7 —

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Arvee Hamid Malik

D/O AB Hamid Malik

R/O Tawheed Bagh, Tehsil Sopore, District Baramulla

A/P Al-Noor Colony, Amargarh, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

:serial No.JK-7/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o
- \ " w/l(;/d)’)’\*
(Mohammad Yasin Beigh)
Adm.)

Registray (
No: €567 ;fé/ﬁf/i’) Dated: 7 /3/*9”'&'/ qV\\/ 560

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Arvee Hamid Malik, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k.

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 3(97 ;Z ’an/ﬂﬂf Dated: P?Z/ 3{/’2”‘2/

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Arjun Dev Mohan
S/O Narinder Mohan
R/O House No.15, Sector-1, Trikuta Nagar,Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-6/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-"

-
(Mohammad Yasin B |gh§)

. , Registray (Adm. \)
20 017
No: €877 ’gi/ f%// Y/ Dated: % 7/«1/ =7/ #6

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Arjun Dev Mohan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: {’/% ;fﬁgc’?//@' Dated: X 7-3 —2o.)

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Arti Devi

D/O Bushan Kumar.

R/O W.NO.17, H.NO.206 Near Forest Office Link Road, District
Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—5/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

/""

W\’/ «n’
(Mohamma Yasin B |gh)
Registr r(Ad

No: ég%@r?}!ﬁ;@//tﬁ Dated: 0??/ S/”&’i/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4. President, District Bar Association, Udhampur.

3) CPC e- Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Arti Devi, Advocate '

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 1 7 :[ %ﬁ/ﬁ; Dated: X932
7 [

it is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Abrar Yousuf Dar
S/O Mohd Yousuf Dar
R/O Ashmuji Kapora, Tehsil Kulgam, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character ang anteceden.ts from CID. His/her name has been entered under
serial No.JK<4/2021 in the roll of Advocate maintained by this Registry.
SRR

The r;»%newallextensmn of provisional licence/enroliment must be

sought beforQ the date of expiry unless the absolute/final enroliment as

an Advocate i Ib ordered there before.
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. (Mohanwmad Yasin |gh)

Registrq (Adm \/
¢

689> fg?W/ﬂ"ZZ//Dated: 2 7-3-2 °”Z(

Copy forwaraed to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District bar Association, Kulgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
mférmatlon and also keeping record of the same.
Ml Abrar Yousuf Dar, Advocate
...... for information and necessary action.

\ oAA Vé/"“‘ ”/'/m\
N/’\ M-/' . -




HIGH.,‘COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
i * * k

\ PROVISIONAL
‘?} ENROLLMENT

L e

NOTIFICATION
A_l,NOI b85 j J”‘*Ql/f’i bated: ’?7/9/&’5//

It is heizby h\ts_tified that vide High Court Order Dated 23.03.2021

Mr. Aavin Kumar é_:hadgal

S/O Madan Lal Chadgal

R/O Village-Gurha Salathian, Tehsil Vijaypur, District Samba

A/P Sector 2, Lane No.4, Gurha Brahmana, Bantalab,Jammu

has been a&m_itted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Barf Counci'i provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degr_ée Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-3/2021 in the roll of Advocate maintained by this Registry. -

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore. 1

O
— - I e Y
(Moham asin B igh)lh

Registrar (Adm.)

No: 6845’57’/@/(// Dated: o?ﬂ}!%&/ ;?,ébb

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. -

7. Mr. Aavin Kumar Chadgal, Advocate

...... for information and necessary action.
\'\ 1(‘/\1*.“.”;"////':
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 49 f/f’z)’z//'(i Dateq: 27— 3~ 22

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Adil Latief
S/O Latief Ahmad Dar

R/O Syed Mehmoodabad Wuyan, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=2/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasm Belgh

Reglstraw
5?0/—05’%’97/&” Dated: 03%-»3—)0% e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ' |

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Adil Latief, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: lf?j;foiél/ﬂy Dated: 273" %77

it is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Akash Jalotra

S/O Harbans Lal Sharma

R/O Village Bakore, P.O. Jourian, Tehsil Khour, District Jammu
A/P Shanti Colony Near Prashuram Mandir, Akhnoor, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subiect to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No:

o~ j,"/fgjg'l”)‘\

—
(Mohammad Yasin Beigh)
Registrar (Adm.)

| >
6709 L)RYLP pates: 973 < s 2

Copy forwarded to the: -

1.
2.
3.

o s

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Akash Jalotra, Advocate

...... for information and necessary action.

-
Registrar{Adm.)
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